" no.(iii) says that the respondents should finalize t
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CENTRAL ADMINISTRATIVE TRIBUNAL: PRINCIPAL . BENCH

I CONTEMPT PETITION NO. 23 OF 1999
{in O.A.No. 1939 of 1997)

New Delhi, this the 12th day of March, 1299

HON’BLE MR.JUSTICE V.RAJAGOPALA REDDY,VICE CHAIRMAN(J)
HON’BLE SHRI N.SAHU,MEMBER(A)

/o Shri R.L.Khanna, R/o
vihar Hostel, Lodi Road,
-APPLICANT

_ shri Surendra Nath, Chairman, Union
Public Service Commission, Dholpur
House, Shahjahan Road, New Delhi.
2, shri B.K.Mishra, Secretary, Union
" public Bervice Commission, Dholpur
House, Shahjahan Road, New Delni. ~RESPONDENTS

(By Advocats: S.K.Gupta)

By Reddy,J.-

Heard the learned counsel for the petitioner.

and the respondents.

2. We have seen the directions given by the
Tribunal. The directions are Vvery cﬁear. It ‘15 the
contentioh of the learned counssl for the petitioner that
the directions contained in Para 9 (iii) & (iv) are not
complied with and in fact the respondents have violated.

the directions given in Para 9{iv). The direction
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within a period of four months., The direction no.(iv)
further adds that the process of the recruitment shall be

made only after the recruitment rules are framed.
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